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DATEDg THIS THE 15TH DAY OF APRIL 1997
Hon'ble iir, 3, Das Gupta & .M. >

CORAl: Hon'ble Mr, T. L. Verma J.M.
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i #
; LS U, P. Mandal Nirakshak (Dakghar)
Purvd U,p.Ménda, JhenSi.- - - = = = = - = - = Applic:nt

C/ix Sri A,! Sthalkar

versus

1! sri Alokh prakash Khere,
C/O Ghanshyam D2< Khare, FCI,
Elite Talkies Ke Upar
Jhansi.
2, Prescribed cuthority,Central Govt,
Industrial Tribunal & Lebour court,
£ (dMPUL ye = = = = m = = = = = = = = = ~ = Respondents

4 & C/R Sri G, K, Srivastava

OADER (03AL)

BY Hon'ble Nr. S,Das _Gupta AWM

This cpplication arises out of 4n order
deted 20,4,1995 passed iy the Lebour court, It hes since
been held by the Hon'ble Supreme court theat metters
arising out of the orcer by the Labour court are not
cognizable by this Tribunal,

This 2@pplication, thérefore, is not mein-
tainable before this Tribunal and the samé is cisposed
of accordingly, Nothing in t his order ,however, shall
precluce the applicant from seekinc remedial measures
for recressal of grievence before the wmproprié¢te legal

forum, i/ so advised, ; UQ
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